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; THE 12th oF JANuARY' 2026

CAPITALROADWA
YS AND FINANCE PVT LTD
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BHO

Appearance: 
Advoctte tbr tlte petitioner-

Shri Ashish *u*o' - 

.::.::.:.--"" "" """'
ORDER

Per. Honhle Sbri Justice Sanjeev Sacfuleva' ChiefJusilce

Petitioner' seeks a <lirection to the responclent to reluncl the adir'rstable

secr.rriqr deposit' deposited by the pctitionel' plll'stlltnt. to an ntlvertisetnctrt

datetl 28.09'2013'
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All lights and contentions of the parties are reseled'
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